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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).6138/2006

(From the judgenent and order dated 28/10/2005 in RC No.22/1993, CRLA
No. 832/ 2002CRLWP No. 1339/ 2005CRLWP  No. 1636/ 2005 of The HGH COURT OF
BOVBAY)

CBI, ACB, MUMBAI Petitioner(s)
VERSUS

NARENDRA LAL JAIN & CORS Respondent ( s)
(Wth appln(s) for c/delay in filing SLP and office report)
(For final disposal)
Date: 18/02/2014 This Petition was called on for hearing today.
CORAM :

HON BLE THE CH EF JUSTI CE

HON BLE MR. JUSTI CE RANJAN GOGO

HON BLE MR JUSTI CE N. V. RAMANA

For Petitioner(s) M. P.P. Ml hotra, ASG

M. Rajiv Nanda, Adv.
M. T.A Khan, Adv.
M. B.V. Bal randas, Adv.
M. P. Parnmeswar an, Adv.

For Respondent(s) M. Sushil Karanjkar, Adv.

R No. 1 &4 M. K N Rai,Adv.
For State of M. A. P. Mayee, Adv.
Mahr ashtra
For R No. 3 M. Sunil Kumar Verna, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Heard M. P.P. Ml hotra, Ilearned Additional Solicitor
General appearing on behalf of the petitioner and M. Sushil
Kar anj kar, | earned counsel appearing on behalf of Respondent Nos. 1
and 4.

Hear i ng concl uded.

Judgment reserved.

[ Madhu Bal a ] [ Savita Sainani ]
Court Master Assi stant Regi strar



